an=

Title: Further discussion on the need to have stringent legislation to check increasing atrocities against women and children in the country raised by
Shri P. Karunakaran on the 6™ August, 2014 (Discussion not concluded). .

HON. CHAIRPERSON : Now, Item No. 12; discussion under Rule 193. Dr. Ratna De may continue.

DR. RATNA DE (NAG) (HOOGHLY): Sir, the issue of violence against women has been receiving increasing concern in recent years. There is a
growing recognition that nations cannot achieve their full potential as long as women's right to participate fully in their society is denied. Gender
based violence not only violates human rights but also restricts economic growth and undermines development. It can only be eliminated by
addressing discrimination and promoting women's equality and empowerment.

Here, I would like to mention something about my State, West Bengal. My Chief Minister Kumari Mamata Banerjee is trying to empower women with
limited resources. For example, she has introduced Kanyashree scheme to help the girl child to study. She has taken steps for establishment of
women police stations in different districts, set up hostels for girl children and taken steps for 30 per cent reservation for women candidates in Lok
Sabha. After consultation with banks, she was able to increase the loans for self-help groups.

The principle of gender equality and women's rights are enshrined in our Constitution. The Constitution not only grants equality to women but also
advocates positive discrimination in their favour.

Women constitute nearly half of the country's total population as per the 2011 census. The Delhi gang rape of December 2012 outraged the nation.
What irks me most is the people behind this heinous crime are yet to get punishment. Justice delayed is justice denied. We have to see that fast
track courts are really fast in dispensing justice. There is a need to plug all loophales so that we punish the culprits as early as possible. Since then,
unfortunately, more and more atrocities against women were reported from different parts of the country, recent being the Meerut gang rape. What
is stopping the Central Government from setting up more special courts or fast track courts to try these atrocities against women? It is of interest to

know that the fast track courts were first thought of by the 11t Finance Commission for 2000-05, as an ad hoc institution to address the urgent
problem of backlog of atrocities.

We cannot take the issue of growing incidents of atrocities against women as a global phenomenon. There is an urgent need to address the
problems being faced by women and girls, who are subject to physical and sexual abuse, psychological and economic abuse, and all sorts of assaults
also. Widespread and harmful traditional practices including early and forced marriages within the community-setting, feticide and trafficking in
women are receiving interesting attention. I say so because these unsavoury developments in their lives at such an early stage would leave an
indelible impact as they grow and their attitudes towards life itself changes.

It is disturbing to any right-thinking person to know that in India, every 26 minutes a woman is molested; every 34 minutes, a rape takes place;
every 42 minutes, a sexual harassment incident occurs; every 43 minutes, a woman is kidnapped; every 93 minutes, a woman is burnt to death over
dowry, but last not least, one-quarter of the reported rapes involve girls under the age of 16 years.

India has the largest young population — 42 per cent are below the age of 18 years. Of late, sexual harassment of school children has come as a
great shock. Bangalore school children plight is gruesome. But this is not an isolated incident. We often come across the exploitation of children in
juvenile homes and orphanages. These orphanages and juvenile homes should be monitored with the intention of ensuring safety and security of
children. These homes should not become a den for sexual harassment of children. There are no dearth of laws, Acts, procedures, rules and
regulations. But the problem is about its implementation. Proper measures should be put in place to see that all the laws and Acts related to women
and children should be implemented in letter and spirit and justice is delivered to them in time.

With 62 MPs in this 16t Lok Sabha and with the 73" and the 74t Amendments to the Constitution of India, women have reservation of seats in the
local bodies in Panchayats and Municipalities; and we have been demanding 33 per cent reservation for women. India is surging ahead in every
conceivable field and we come across incidents of atrocities against women. This is really a tragedy of the worst kind.

Violence against women and children requires a comprehensive and systemic response by all the stakeholders. Men have a role, especially in
preventing violence and this role needs to be further explored and strengthened. Work to end violence against women requires not only a clear
demonstration of political commitment but also systemic and sustained action backed by strong, dedicated and permanent institutional mechanism.

The Government should take the responsibility for the systemic collection and publication of data, supporting NGOs, academics or others engaged in
such activities. Only legislations and law-enforcement agencies cannot prevent the incidence of violence against women. There is an urgent need for
social awakening and changing attitude of the society to give due respect and equal status to women. In this regard, all stakeholders should come
forward to forge an alliance to defend the rights of women and children.

At last, I live with the hope of seeing a day and time when women will lead a life of dignity and honour in this great country of ours without having to
face any type of atrocity whatsoever and every child enjoys life to the fullest by playing, learning and living with all the love and affection showered
on him. This is not going to be a dream. It would become a reality provided we all strive together and everyone in the society contribute to these
cherished goals towards our women and children.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Mr. Chairman, Sir, thank you very much for giving me this opportunity to speak. My learned friend,
Shri P. Karunakaran is actually, through this discussion under Rule 193, knocking at the door of conscience of this nation. I congratulate him for this
noble thing. What we have been witnessing yesterday and today in this House is glimpses of kindness to women and children. The lady Members
have been actively participating in this discussion. Similarly, the male Members also participate. The discussion was in different languages: Hindi,
English and even in the regional languages.

As far as kindness is concerned, it is a different language. Kindness is a language which the deaf can hear and the blind can read. That is what
we have been witnessing in the House all through this discussion.



Coming to the facts and figures, I would like to say that the hon. Members who participated so far, were narrating it in a big way. I do not want to
take much time on that. So, what we have to do is this. We are thinking of preventing all these things. As prayed in the Discussion under rule 193,
stringent legislations are very much required. I agree to this view. That is all right. That is very much required. At present also, we are having
effective laws. We will have further more to that.

In December, 2011, the Justice Varma Committee was appointed by the Government of India. It submitted a detailed, comprehensive report on this.
In the light of that, this Parliament passed the Criminal Law (Amendment) Act, 2013 and the Sexual Harassment of Women at Workplace
(Prohibition, Prevention, and Redressal Act, 2013. There are several other laws also. But what exactly is the real position?

I would like to quote one particular Report from the Human Rights in India — Status Report, 2012 prepared for India. It is second universal periodical
review at the UN. This Report says:

"Reports indicate that every 60 minutes two women are raped, and every six hours a young married woman is found beaten to death,
burnt or driven to suicide. There were at least 2,13,585 cases of crimes against women including 22,172 rape cases, 29,795 cases of
kidnapping and abduction, and 8,391 cases of dowry deaths in 2010. 359 women are also targeted on account of their caste, sexuality,
disability, and other status. Violence against Dalit women is targeted, 360 atrocities committed against them include: verbal abuse and
sexual epithets, naked parading, pulling out of teeth, tongue and nails, and violence, including murder. "

So, the figures go on like this.

Let us now examine what exactly is the reason, the root cause for this kind of a thing. There may be several reasons. But I would like to say that the
influence of intoxicating liquor is very much as one of the root causes. Everywhere it is like that. Whether it is country-made liquor, foreign liquor or
Indian-made Foreign Liquor, these are available in plenty. Also, different types of drugs are available in plenty even in front of schools. I would say
that the influence of liquor is an integrated cause for domestic violence. When we talk about drunkards, I would like to say that for a drunkard
husband, what is the dignity of his wife. He is not bothered about his pretty children, We can see that nothing is like that. For a lady, for a woman
who is beaten by her drunkard husband, where will she go? She can only cry. That is her fate.

We are all talking about different Articles of the Constitution. Why are we not talking about prohibition? Prohibition, of course, is there in the
Directive Principles of the Constitution. So, I urge upon this House to loudly think about prohibition in the country. Unless and until we take some
effective measures to control the spread of this, we may not be able to control this evils.

I wish to raise another point here. This is an era of Information, Communication and Technology. My friends were saying that thousands of channels
are now in the air. The electronic media is operating in many ways. Satellite connection is there. Mass Media, print media, internet, social media and
everything is there. I wish to say with all humbleness that the misuse of the communication technology is up to an extent degrading the dignity of
the women in our country.

Image of women in media is projected as a sex symbol. Consumerism is using women as a commodity, and sex object. Up to an extent, it is
provoking the budding generation for crime. If anybody watch our TV serials, we will have an impression that our ladies are born for crying only —
weeping and crying are going on in all the TV serials. Instead of creating a positive image of women, TV serials have created an impression that our
ladies have no soul at all. They have created a very bad impression and very bad image and negative image about our ladies. I am of the opinion that
the liberation movement - whether it is men or women - they should rise up to the occasion and they must fight against atrocities against women
and children. Why should India create diminishing image of women? India has given birth to Rani Laxmi Bai, Sarojini Naidu, Sucheta Kriplani, and
Shrimati Indira Gandhi. We are proud of such great leaders. We have to be proud of them. Women should think about this; women's organisations
should loudly think about this.

In the end, I would like to say about child labourers. I have with me the news report of The Hindustan Times of yesterday while it says: Shocking
state of Delhi's child workers. We are having lot of laws to prevent child abuse. Report says, "One day rest is the least that we expect from our jobs
but 65 per cent of child labourers in the age of five to 14 years do not get a single day's off from work." The Report says that 47 per cent of the
children under the age of 14 work for eight to 10 hours a day. This figures goes up to 70 per cent if we consider the children between 15 and 18. This
is the deplorable condition of children. This discussion is very useful and thought provoking. I hope the Government would take remedial measures to
stop this deplorable condition of children.
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SHRIMATI PK. SHREEMATHI TEACHER (KANNUR): Hon. Chairman, Sir, India is the biggest democratic country in the world. Men and women are
equal by Constitution, by laws and rules. But, Sir, do the women in India get equal rights or democratic rights in the right way? The answer is, 'no'.

Sir, yesterday we were very much shocked at an anti-women and insensitive statement from a Member of Parliament when he made his speech in
this House blaming women by referring their dress code. It is surprising as to how dare a Member of Parliament make such a speech in this House.
Does it mean that the victim is responsible for that sexual crime? Can we say that the three-year old with her dress code was responsible for the
crime? It is shameful. It is highly condemnable and objectionable. He should apologise in this House and withdraw his comments. That is my request
to you.

But this is not the only example. Yes, crimes are increasing. But utterly insensitive and objectionable public pronouncements are also coming from a
few male leaders holding important positions including MPs and even Ministers. Can we keep silent on this? That is my humble question.

On July 23, in Haryana, when a delegation of teachers met the Principal Secretary and spoke about a demand to include six months maternity leave
as part of the mandatory rural area deputation of teachers, what did he say? He said: "Do they conceive with my permission?" Do we not have to
condemn this? A remark made by the Minister is this. "Rape is a social crime, which depends on the man and the woman. It is sometimes right and
sometimes wrong." He further added: "It is not possible for any Government to ensure that rape is not committed." How can a Minister make a
statement like this? I do not want to mention any name....(Interruptions) He is a Minister from Madhya Pradesh.



Another point, which I want to make here is this. Sometimes these types of comments come from even the hon. Judges and courts also. It is very
shameful.

An elected representative is openly making threats of rape and murders against the women, those who are his political opponents. This is also
happening. We are hearing: "You go and rape that woman." What is happening in our country? We cannot imagine this. We are shocked that such
audacious and anti-women statements are coming from an elected Member of your House. If such statements and behaviour come from an elected
representative, his punishment including expulsion from Parliament has to be considered, for which we need to adopt a code of conduct for MPs.

Sir, with your permission, I want to speak a few words in Malayalam.

* Even today, in many parts of India, women are lagging behind men in all respects. Be it any Government who is in power, what are they
doing for women? Statements are made by those in power, but in reality nothing happens. Sir, we have had women as President, as Prime Minister,
as Speaker, including the present Speaker Smt. Sumitra Mahajanji. The two women ministers who are sitting in front of me, Smt. Manekaji and Smt.
Nirmala Sita Ramanji, they do excel their male counterparts in terms of proficiency and professionalism. There are several other women who do not
get any chance to prove their ability. Sir, we have to change this mindset. The mindset of seeing women as a domestic slave, still exists in several
parts of our country. Whether it be the administrators, or men in society as a whole, this mindset should change. I want to put two or three
demands.

HON. CHAIRPERSON : Please conclude now.

SHRIMATI PK. SHREEMATHI TEACHER : Fast track women court should be started in every State. In Tamil Nadu Amma Jayalalithaa has already
implemented it by setting up Vanitha Women Court. I demand that the Government should pass legislation in Parliament--and I would request the
hon. Minister, Maneka Ji also in this regarda€"to provide for 33 per cent reservation for women in Parliament.

HON. CHAIRPERSON: Now, Shri Badruddin Ajmal to speak.

SHRIMATI PK. SHREEMATHI TEACHER : Another thing is that legislation has to be passed against honour killing. Verma Commission Report should
be implemented immediately.

HON. CHAIRPERSON: I have called the next speaker. Please conclude.

SHRIMATI P.K. SHREEMATHI TEACHER : Nirbhaya scheme should also be implemented immediately.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, we are discussing under Rule 193 the need to have stringent legislation to check increasing
atrocities against women and children in the country. The National Crime Record Bureau's data of 2013 says that every 22 minute a rape case is
registered in our country. 33,707 rape cases were registered in 2013 while the conviction rate was only 27.1 per cent. These are registered cases
only. I mean, there are many women, who do not come forward to register a case. In our great nation, the cases of crime against women are
3,09,546 whereas the conviction rate is 22.4 per cent only. The crimes against women from 9.2 per cent in 2009 have increased to 11.20 per cent.

Sir, we have passed the Nirbhaya Act. What is needed to be done in this regard? I have a few suggestions. Through you, Sir, I would like to draw the
attention of the Government towards two Sections of the Code of Criminal Procedure, namely, 374 and 389 regarding Appeal from Conviction and
Suspension of Conviction, respectively. What happens is that after a conviction is given by a trial court, the accused appeals in the Appellate court.
My request to the Government is to bring in a suitable amendment to Sections 374 and 389 that unless and until the High Court decides the appeal —
the appeal should be decided in a reasonable period of time — the accused should neither be given bail nor his conviction be suspended. This is an
important step.

What is happening at present? I request the hon. Minister to find out from the fast track courts, which have been created in Delhi after the Nirbhaya
Act, that 90 per cent of the accused have been exonerated. The remaining 10 per cent have appealed in the High Court and are out on bail. My
request, through you, to the Government is that this suitable amendment to Sections 374 and 389 be brought as early as possible. Section 309 of
CrPC clearly says that chargesheet has to be filed within two months.

I would like to bring to the notice of the Government a classic example of a woman, who had gone to the police, said, I was gang-raped by three
people and when I was dying, those criminals were laughing at me. There is another woman, who is 55 year old, who said that she was raped and
afterwards the rapists were telling her, they could rape her because she could not bear a child.

The third case is about a woman, who had filed a complaint against a tailor and a person who sold grocery in her village. When she made a
complaint, she was brought on the road by the father of the accused, a gun was pointed at her temple and warned. He warned, withdraw your
complaint otherwise I would shoot you - 3t @1z Ramasea, a3 @1e e

These are all cases which have been reported and in these cases, you know very well, that the Supreme Court has given a security guard each to
these seven women. I want the hon. Minister to take cognizance of these cases of seven women which have been widely reported in the Outfook
magazine. Will the hon. Minister be kind enough to please take notice of this and ensure that the culprits in the cases of these seven women, who
have come forward very bravely and boldly, get convicted?

We had heard yesterday the Uttar Pradesh ruling party people talking very loudly about what they have done, but in ten months, neither a single
arrest has been made in respect of Muzaffarnagar cases nor has a single chargesheet been filed. I want to know this from the Treasury Benches.
They talk very loudly. I am not doubting their intentions. But their intentions and loud claims should be followed by practical actions. I would request
them to please take cognizance of those seven cases which the Out/look magazine has reported about the Muzaffarnagar riot cases.

Before concluding, I would like to bring to the notice of the Government that education needs to be widely imported. More than the women the men
should change. We cannot call ourselves a civilised society when for 50 per cent of the population, these are the numbers and these are the
adversities. We cannot call ourselves a great nation, we cannot call ourselves a great civilisation if 50 per cent of our population are feeling insecure
and are subjected to crimes like rape.

Lastly, Si, my request to the Government, through you, is that please control organisations which have affiliations to you and who are using this
festival like rakhi to promote religious animosity. What is this? You are in the ruling party. You can come to power, but at what cost? This is what

the Government has to do. They have to control organisations which in the name of holy festivals are creating divisions, are sending wrong
messages.

Sir NCRB data — I have heard speakers over here — clearly says that in the 51 mega cities, 92 per cent of the rape victims knew the criminals. So,
please do not attribute criminal motives to it. I request you once again that the hon. Minister should take cognizance of it. Even the National
Commission for Women has not gone and visited these seven women whose cases have been widely reported in the Outlook magazine and the
Supreme Court has given them protection. I hope that the Government will rise up to the occasion.
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HON. CHAIRPERSON : Shrimati Poonamben Maadam, please continue your speech next time because it is 3.30 p.m. now, and we have to take up
Private Members' Business.

SHRIMATI POONAMBEN MAADAM : Thank you, Sir. I will continue my speech on Monday.



